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i

This RA is filed for review of order

dated 6.12.1999 in OA.445/96.

2- Heard the learned counsel for the

applicant and the respondents. This RA has been

filed stating that the facts were not correct] ■>'

stated in the "OA and the respondents ha 1

suppressed the correct facts which resulted in

miscarriage of justice. It is further stated

that the learned counsel for the applicant could

not appear on the date when the case was caller]

due to ̂ illness. The respondents filed replj and

opposed the review. We find from the order that

it has been disposed of on merits and when the



v_.

2

At
0 /case was called out, none appeared and no mervt-H'in

was made on the behalf of the applicant. It 3s

open to the Tribunal under Rule 15 of the CAT

(Procedure)Rules, if the applicant does not

appear when the application is called f(r

hearing, either to dismiss the applicatiors ftu-

default, hearJ{(^ and decide it on merits.

3. In accordance with the above Rule, we hud

disposed of the OA on merits. The grounds taken

by the applicant do not constitute the giounds

for recalling the order. We do not find any

error apparent on the face of the record. The PA

is therefore dismissed.
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